
     
 

  

     
       
    

    

   

    

   

    

    

          

     

               

          

           

          

              

     

               

             

          

   



  

             
    

 
     

   

      

 
  

 
 

 

 €

 

  
   
     
     

    
   

    
   

   

 

 

             

               

           

           

 

              

             

          

              

             

 

             

             

         

             

           

             

            

            

   



  

           

     

                 

             

                

             

    

                  

          

              

            

    

             

                

              

                  

        

              

              

               

             

            

             

            

           

         

   

            

             

             

           

             

      



c.P. (rB)-r84(MB)2018

Registration No. IBBI/IPA-001/tP-P0053512017-18110960. The said IRP is hereby

appointed as Interim Resolution Professional to conduct the Insolvency Resolution

Process.

13. Having admitted the Application, the provisions of "Moratorium" as prescribed under

Section 14 of the Code shall be operative henceforth with effect from the date of order

shall be applicable by prohibiting institution of any Suit before a Court of Law,

transferring/encurnbering any of the assets ofthe Debtor etc. However, the supply of

essential goods or services to the "Corporate Debtor" shall not be terminated during

Moratorium period. It shall be effective till completion of the Insolvency Resolution

Process or until the approval of the Resolution Plan prescribed under Section 3l of the

Code.

14. That as prescribed under Section 13 of the Code on declaration of Moratorium the

next step of Public Announcement of the Initiation of Corporate Insolvency

Resolution Process shall be carried out by the IRP immediately on appointment, as per

the provisions of the Code.

16. The IRP so appointed shall also comply the other provisions of the Code including

section I 5 of The Code. Further the IRP is hereby directed to inform the progress of

the Resolution Plan to this Bench and submit a compliance report within 30 days of

the appointment. A liberty is granted to intimate even at an early date, if need be.

17. Accordingly, this CP (18)184/2018 is hereby "Admitted".

I 8. The cornmencement of the Corporate Insolvency Resolution Process shall be effective

from the date ofthe Order.

M.K. SHRAWAT
Member (Judicial)

Date : 09.07.2018.
Suresh
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15. That the Interim Resolution Professional shall perform the duties as assigned under

Section 18 of the Code and inform the progress of the Resolution Plan and the

compliance of the directions of this Order within 30 days to this Bench.
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